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INTRODUCTION 

L the Chairman of the Committee on Papers laid on the Table 
()f the House, having been authorised by the Committee to present 
the Report on their behalf, present this their First Report. 

2. This Committee is a new Parliamentary Committee having 
been constituteO. for the first time on the 1st June, 1975.- Prior to 
that all matters relating to Papers laid on the Table like delay in 
laying a paper and whether there is satisfactory explanation given 
for the delay, whether there had been compliance of the statutory 
provisions for laying the paper or whether papers which are requir-
ed to be laid on the Table had actually been laid and whether both 
Hindi and English versions of a paper had been laid, were left to tn-
,dividual Members to probe and to raise these points in the House 
in a few cases where delay etc., was apparent. Considering the 
huge" volume and variety of papers which are laid on the Table--
frem day to day and the fact that papers to 'be laid on the Table arel 
not available to Members for scrutiny in advance, it waa not always. 
possible for Members to exercise vigilance iOn respect of all the as-
pects of papers laid on the Table. The House by itself was also 
not in a position to give a closer scrutiny to each and every docu-
ment laid on the Table. It was in that background that the need ~ 
constitute this Committee was felt. Constitution of the Commltt~ 
was considered by the Rules Committee on 17th March, 1975 anc! 
approved by the House on 6th May, 1975. While incorporating the 
rules about the constitution and functions of the Committee viz. 
Rules 305A, 305B and 305C of the Rules of Procedure and Conduct 
of Business in Lot Sabha, a provision has also been made that a 

-For dev!loprnenu leading to thr constitution of the Corr.mittee lee Fifth and 
SiEtb R~om of the Rules Conunittee (Fifth LoIt Sabha) and the Minutes uf the 'lttinl 

-1)f the Rules ('.ommittee held on 17-3-197! • 
•• Th~ nU"1\ber of p1P~n laid on the T.t>le during various seaaions of Fifth Lot 

Sabha is as WIder:-

First S:ssion, 1971 
S~ond Session, 1971 
Tilird Session, 1971 
Fourth Session, 1972 
Fifth Session, 1972 
Sixth Session, 1972 

Seventh Seaaio:l, 1'173 
Eiihth Session, IQ13 
Ninth Seaaioo, 15173 
Tenth Seaaio:l, 1'74 
EleventIl Sealion, 15174 
Twdftb Session, 15174 
'I'hiruath Seaaion, 15175 
Foumeruh Seasioo, 15I7! 
Fifteenth Sesaion, 1976 

(vl 

90!' 
609 ~1986 
472J 
SlI71 
793{2267 
5!7 

u66 
472 1638 
830J 
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Member wishing to raise any of the matters which come within the-
functions of this Committee shall refer it to the Committee and Dot 
raise it in the House. 

3. The Committee have examined papers laid during the Four-
teenth and Fifteenth Sessions and in some appropriate cases they 
have examined the factors which led to delays in laying them on the-
Table. 

4. The Committee have held five sittings on the 23rd June, 16th 
October and 14th November, 1975 and 18th February and 1st March .. 
1976. At their sitting held on the 14th November, 1975, the Com-
mittee took evidence of the representatives of the Ministry of Fin-
ance, Ministry of Home Affairs and Ministry of Education, Social 
Welfare and Culture. 

5. The Committee considered and adopted this report at their sit-
ting held on 1st March, 1976. 

6. A statement giving the summary of the recommendations! 
observations of the Committee is also appended to the Report (Ap-
pendix U). 

NEW Dam: 
\ 

March 1, 1976. 
PiiGIgufIG 11, 1897 (Sak4). 

ERA SEZHIYAN, 
Chairman, 

Committee on Papers laid on the Table~ 



CHAPTER I 
DELAY IN LAYING ON THE TABLE ANNUAL REPORTS OF 

THE INDIAN MUSEUM, CALCUTTA 

The Annual Reports of the Indian Museum, Calcutta for the 
years 197~71, 1971-72 and 1972-73 along with a statement giving 
reasons for delay in laying the Reports were laid on the Table of 
Lot Sabha on the 28th July, 1975. 

1.2. Ministry of Education (Department of Culture) on being ad-
dressed in the matter intimated that the Annual Reports of the 
Indian Museum, Calcutta were being laid before Parliament in pur-
suance of the recommendation of the Public Accounts Committee 
made in paragraph 18 of their 18th Report (1958-59). This recom-
mendation of the Public Accounts Committee reads as under:-

"In the Committee's opinion, Parliament is not fully informed 
of the working of these autonomous Boards. Since large 
sums of money are voted by Parliament for payment to 
these Boards as grants-in-aid it is only proper that Parlia-

. ment and the Public Accounts Committee should be ap-
prised of their activities. The Committee desire that the 
Annual Reports on the working of the autonomous Boards 
viz., Silk Board, etc. should be placed before Parliament. 
They also recommend that the C. & A.G. who is respon-
sible for their audit should in addition to the normal ex-
penditure audit, undertake an achievement audit of 
these organisations indicating inter aHa their original tar-
gets and achievements." 

1.3. The above recommendation made by the Public Accounts 
Committee does not prescribe any time limit for laying on the Table 
of Annual Reports of autonomous Boards. The result is that no uni-
form time-schedule is followed by the administrative Ministries in 
laying On the Table reports of these autonomous boards. 

1.4. On examination of the Statement giving reasons for delay 
(see Appendix I), the Committee felt that the reasons mentioned 
therein were not adequate and led to an inevitable impression that a 
very formal view had been taken of the requirement for giving rea-
sons for delay. In the Committee's opinion the real purpose behind 
the aforesaid recommendation of the Public Accounts Committee is 
defeated if laying' of the reports on the Table is inordinately delayed. 
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1.5. With a view to ascertaining the facta regarding genuine difti-
culties experienced tn preparation of the reports, audited accounts 
and getting tile Hindi versions of the audited accounts and reports 
prepared for being laid before Padiament, the Committee invited 
the representatives of the Ministry of Education, Social Welfare and 
Culture, Ministry of Finance and Ministry of Home Affairs to place 
facts before the Committee. 

1.6. In his evidence, the representative of the Ministry of Educa-
tion and Social Welfare informed the Committee that funds of the 
Indian Museum, Calcutta were voted by Parliament as grants and 
these grants covered salaries and other expenditure including acqui-
sition of new items. He further stated that after the close of the fin-
ancial year in March-April. it took the Museum authorities two 1.0 
three months to close the accounts. As far as the accounts for 
1970-71 were concerned, the audit of the accounts was conducted in 
May-June, 1972 and the final audit report was received from the 
Audit Department on the 10th October, 1972. He further explainf'd 
that the delay in auditing the accounts had occurred because the 
audit was deferred by the Senior Deputy Accountant General (Com-
merce, Works and Miscellaneous), Calcutta on account of the influx 
of the Bangladesh refugees. He, however, admitted that there was 
a delay of one year in placing the report before the BOard of Trus-
tees, which was done on the 1st October, 1973. On seeking further 
clarifications in the matter, the Committee have been informed by 
the Ministry of Edullation, Social Welfare and Culture that the Gov-
ernor of West Bengal, who is the Chairman, Board of Trustees of 
Indian Museum h85 stated that there was admittedly undue delay 
On the part of the former Director, Indian Museum, Calcutta, in 
placing the audit report before the Trustees who met four times (on 
18th December, 1972. 26th February, 1973, 28th March, 197:1 and 9th 
July, 1973) between the 10th October, 1972 and the 1st October, 1973. 

1.7. Regarding the delay in laying the Report for 1971-72, the Min-
istry have explained that "the Audit of the Accounts of the Museum 
for the year 1971-72 was conducted in June-July, 1973 and the Audit 
Report was sent to the Indian Museum, Calcutta on 27th August, 
1973. The Annual Report fortbe year 1971-72 was. considered by 
the Board at its meeting held on 8th February, 1974." 

1.B. Regarding delay in laying the Annual Report for the year 
J.i72-73. the Ministry have stated in a Note to the Committee that 
"the audit of the accounts of the Museum for the year-ll'12-73 was 
'conducted in October-Novembet, 19'13 and the audit report was sent 
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by the audit office on 16th January, 1974. The report was approved 
by the Chairman on behalf of the Board of Trustees on lOth June, 
1975 and the matter reported to the Board at its meeting held on 
7th August, 1975". 

1.9. With reference to the delay in auditing of accounts of Indian 
Museum, Calcutta, the representative of the Ministry of Finance was 
asked to explain as to how much time was required by the audit for 
auditing the accounts of such bodies after the close of the financial 
year and whether a period of 3 months would be adequate for com-
pletion of audit after the accounts were closecl The witness stated 
that it was very difficult on the present schedules to guarantee that 
the accounts would be audited within three months after the closure 
of the accounts. Explaining the position further. he stated that the 
auto~mous organisations were not bound by the proVisions of the 
Companies Act and that there was no specific provision under whicb 
the audit of an autonomous organisation had to be completed within 
a particular period. He undertook to consult the C. & A.G. to find 
out as to what time limit for completion of auditing of accounts 
would be feasible. 

1.10. In a written note to the Committee, Ministry of Finance 
have, in consultation with Comptroller and Auditor General, stated 
as under:-

"An examination of the time taken for certification of Annual 
Accounts of certain autonomous organisations 10 far, ha!; 
shown that luch delays have occurred in the past for 
several reasons, such as, delays in compiling the accounts 
by the organisations. incompleteness or non-avaUabiltt;y 
of initial records or more importantly, the inability of the 
organisations concerned to furnish clear, satisfactory and 
timely explanations to the audit queries. These difticul-
ties cannot be overcome by merely' suggesting a time-
schedule, though such a step may be of hAfip in that it 
would be an indicative target to all concerned for the 
maintenance and preparation of accounts and audit there-
of. While, therefore, it may be possible to suaest an itl-
dieative time-schedule in consultation with the Account-
ant Generals, it is equally important to ensure that the 
annual accounts are prePared in time by the authoritiesl 
agencies concerned and that queries raised or suggestions 
made in the course of audit are attended to at a suftlcieDt-
ly high level and witb' promptness. compietenea and 8C-
CUl'IICY so that' audit Diay be in a position to certify the 



accounts as presenting a true and fair picture of transac-
tions of the year. The C. & A.G. has accordingly sug-
gested for consideration the advisability of stipulating 
that the head of the organisation or other specified senior 
officer shouI.i personally be responsible to ensure the 
timeliness of the preparation of accounts and for attend-
ing in time to the queries raised in Audit. 

It is proposed to examine the suggestion made by the C. & 
A.G. with a view to issuing necessary instructions to all 
the Ministries which would also indicate what action 
should be taken for non-compliance with the require-
ments." 

1.11. The Committee are eoncemed to note that the Annual· ae-
POrta of Indian Museum, Calcutta for the yean l.97O-71, 1971-7% and 
197%-73 were laid on the Table of the Lok Sabba as late as 28th 
July, 1975. Regarding the inordinate delay in laying the Annual 
Report for 1970-71, the representative of. ~he Ministry of Edueation, 
Social Welfare and Culture admitted during evidence that the final 
Audit Report was received from the Audit Department on 10th Octo-
ber, 1972 while it was placed Wore the Board of Trustees on 1st Octo-
ber, 1973. Thus there was a delay of one y!'8l' in placine the Audit 
Report before the Board of Trustees who had met as many as four 
times between December, 1972 and July, 1973. 

1.12. The COQUIIittee further note that the Audit Report for 
1971-7% was received by the Indian Museum, Calcutta on Z'1th 
August, 1.973 and the Annual Report for the year 1971-72 was con-
sidered by the Board of Trustees on 8th February, 1974, that is after 
a lapse of about five months. The Audit Report for 1972-73 W'as sent 
by the audit ofBce on 16th January, 1974 and the Annual Report for 
1972-73 was approved. by the Chainnan on behalf of the Board of 
Trustees on 10th June, 1975 again after a lapse of sixteen months and 
the matter was reported to the Board at its meeting held on 7th 
August. 1975. 

1.13. The Committee have no doubt that the authorities of the 
Indian Museum, Calcutta were not prompt in placing the Annual 
Report and audited Accounts before the Board of Trust~ for their 
~deration in time and the delays which had occurred in laying 
the Annual Reports 0.11 the Table of Lok Sabha were certainly avoid-
able. . .. , ... ~ 

LU. The Committee need hardly stress that the Annual Report 
ad Aeeonats of Autonomous bcMties like Indian Museum, Calcutta 
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re&:elvlII& &rants from Governmeat should be laid before Par-
liament in time so that Parliament may be apprised of their actual 
working from year to year. Such belated actiOD in laying these 
Beports and Accounts defeats the very purpose of living • true pic-
ture to Parliament of their activities and working IUld alse disables 
Parliament from suggesting timely corrective action where neces-
tS&rY. 

1.15. The CODlIIlittee recommend that administrative Ministriea 
who are responsiWe fH laying before Parliament Reports of Auto-
DOIDOUs bodies under their control should exercise greater vitillUlce 
and devise suitable procedures to ensure that such Reports IUld Ac-
counts are laid before Parliament without lUly avoidable delay. On 
110 IICcount, approval of Aanual Reports IUld IICCOIdlts should be de-
layed by Dot hoidin&' meetings 01 the Board of Trustees or Manqe-
lDeat Board in time. 

1.16. With a view to avoid· delays in the layin, of Reports and' 
Accounts of autODODlOQs organisations and in order to achieve some 
uniformity iD this regard, the Committee recommend that after the 
close of the accounting year every autonomous orlaDisation should 
complete its accounts within a period of 3 months and make them 
available for auditing. Auditing of the accounts and furnishing re-
plies to audit objections. if any, and also translation and printing 
ef Reports should be completed within the next six months so that 
the Reports and audited accounts are laid before Parliament within 
Dine months after the close of the accounting year unless othea-wise 
stipulated In the relevant Act etc. under which the body has been 
set up. If for any reason the report and audited accounts cannot 
be laid within the stipulated period of nine months, the concerned 
Ministry should lay within 30 days of the expiry of the prescribed 
period or as soon as the House meets, whichever is later, a statement 
explaiDing the reasons why the report and accounts could not be 
laid within the stipulated period. 

1.17. The Committee further recommend that autonomous orga-
nisations which lay only their Annual Reports should not take un-
.... y long time in laying them after the close of the accountin, year. 
In such cases, the administrative Ministries should ensure that the 
Annual Reports are invariably laid Wore Parliament within six 
months after the close of the accounting year. 

1.18. The Committee trust that Government will issue necessary 
iasttactioDS in this regard in order to implement these recoDunenda-
&as in their letter .... spirit. 
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1.11. While Komg throuch the material furnished by the Minis-
try, the c-mittee DOte with eoaeem that one of the objeetiens nis-
.ed duriDc audit of ateOUDts of Indian MUJeIDll, Calcutta was that 
the statement of aecounts for 1971-7% was submitted to audit without 
the approval of the Board of Tnastees and the statutory requirement 
of publishing the ann-.al reports and 8eCOUllts had not been faffiRed 
by the Indian Museum, Calcutta. The Committee feel that if ac-
counts are not properly prepared and statutory requirements are 
lost sight of, the inevitable result will be that audit of the accounts 
will be delayed and as a consequence the presentation of the report 
.and accounts to Parliament would be equally delayed. The Com-
mittee note that the Indian Museum b.ave assured that sach omis-
sion in future will be avoided. . 

1.20. While going through the reports of Indian Museum, .Cal. 
<'utta, the Committee noted that the dates on whieh the concerned 
officers had signed were missing in these reports. The Committee 
would like to point out that such documents cannot be considered 
to be complete reports. The Committee would like to emphasise 
that before placing such reports before the House, the administra-
tive Ministry should ensure that aU the formalities had been gone 
into in compilinK the report and that it is complete in all respects. 
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CHAPTER n 
INORDINATE DELAY.IN LAYING HINDI VERSION OF ANNUAL 

REPORTS AND OTHER DOCUMENTS 

Sub-sedion (3) of Section 3 of the Official Langu~ges Act, 1963. 
reads as follcws:-

.. (3) Notwithstanding anything contained in sub-section (1). 
both Hindi and English language shall be used for-

(i) resolutions, general orders, rules, notifications, adminis-
trative or other reports or press communiques issued 
or made by the Central Government or by a Ministry. 
Department or Office thereof or by a Corporation or 
Company owned or controlled by the Central Govern-
ment Or by any office of such corporation or company; 

(ii) administrative and other reports and official papers laid 
before a House Or the Houses of Parliament; 

(iii) • • • • 
2.2. 'Handbook of Order's' issued by the Ministry of Home Affairs 

regarding use of Hindi for oflicial purposes of the Union contains 
the following instructions:-

"tt is necessary to ensure that the Hindi version of all official 
papers prepared and invariably laid on the Table of either 
House of Parliament simultaneously with the English 
version. If, however, in any particular case, due to IJOme 
very special reasons, it is not possible to lay the Hindi 
v~rsion simultaneously with the English version, then 
while placing the English version, a brief statement ex-
plaining the reasons why the Hindi version could not be 
Simultaneously laid may also be laid on the Te.ble of the 
Rajya Sabha/Lok Sabha. This will apply to statutory rules 
also." 

2.3.10 the cou1"l!e of examination of papers laid on ,the Table dur-
Ing the Fourteenth Session the following cases came to the notice 

., 
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()f the Committee where Hindi versions of the documents were laid 
.on the Table after a lapse of 1 to 2 years:-

.I. A ,nu 11 R" Jm of Indian Institute of Manaaement, 
A'l"'Q!<labld for 1971-71..and 1971.-73 17-13-1973 205-7-197, 

1.. A ,null R~lrt. of Indian Institute of TechnololY, 
K'lIIplT for the year. 1971-71. and 1971.-73 7-,-1074 2'-7-197~ 

3. P,nance A':COunts of the Union Goyetnm'!l1t for 
1971-71. 1.4-7-1973 21.-7-197S 

2.4. The Committee note that in the statement giving reaSoni 
for delay in laying the Hindi verskln of the Annual Reports of Indian 
Institute of Management, Ahmedabad for 1971-72 and 1972-73 it has 
been stated that "the Institute could not furnish their Annual Re-
ports (Hindi version) earlier due to unforeseen circumstances. The 
Institute had been asked to ensure that both English cmd Hindi 
versions were sent ~multaneously and to make necessary arrange-
ments therefor." 

2·5. The statement giving reasons for delay in laying the Hindi 
version of the ,Annual Reports of Indian Institute of Technology, 
Kanpur for the\years 1971-72 and 1972-73 states that the Hindi ver-
sion Of the Annua1 Reports were received from the Institute in May, 
1975 due to "unstable conditions prevailing at the Institute" and as 
.such the papers could not be laid on the Table earlier. 

2.6. Regarding the Finance Accounts of the Union Government 
for 1971-72, no statement giving reasons for deft.ay in laying the Hindi 
version thereof was laid on the Table. 

2.7. The Committee further note that instructions had been 
issued by the Lok Sabha Secretariat to all the Ministries/Depart-
ments of the Government of India as early as in 1962 and repeated 
from time to time that where there is undue delay in laying a docu-
ment (including the statutory rules etc.) on the Table of the House, 
the CO'Dcerned Ministry should also arrange to lay on the Table. 
along with such document, a sta.tement giving reasons for the delay, 



2.8. The Committee hearct the evidence of the representativea 
of the Ministry of Finance and Ministry of Home Mairs on the 
facts about such delays and steps that could be taken to avoid 
them. 

2.9. Regarding delay in laying Hindi version of Finance Accounts 
for 1971-72, the representative of the Ministry of Finance stated 
during evidence that the reports and accounts were prepared by 
the Comptroller and Auditor General anct it was the responsibility 
()f the Ministry of Finance, under Article 151 of the Constitution, to 
get them laid before both the Houses of Parliament. The 
witness further stated that the delay in laying the Finance Accounts 
for 1971-72 (Hindi version) had been attributed by the Comptroller 
and Auditior General to the long time taken by the printers. Till 
1972 the translation work was being done by the Central Transla-
tion Bureau but from 1973 the C. & A.G. had taken over that work. 
Initially there was dearth of necessary expertise with them but 
now the position had considerably improved. Their endeavour 
would be to send the report and accounts in Hindi and English 
simultaneously. In cases where it would not be possible for them 
to lay both the versions Simultaneously they would indicate the 
reasons therefor. 

2.10. On the question of fixing a time limit for laying the Hindi 
version of Finance Accounts, Ministry of Finance in consultation 
with the Comptroller and Audibor General have explained the 
position as under:-

''Translation of the voluminous statements in the Finance 
Accounts, which are initially prepared in English, takes 
quite sometime. Steps have been taken by the office of the 
Comptroller and Auditor General to strengthen its trans-
lation wing with a view to reducing the time taken in 
translation. The printing of the translated version, how-
ever, takes considerable time due to the beavy load of 
work in the Printing Presses of the Gcvernment. It' is, 
therefore, difficult to ensure the availability of the Finan-
ce Accounts in Hindi by a specified date anrt consequent-
ly, to fix a time limit for laying the Hindi version when-
ever the English version is laid before Parliament in tbe 
first instance." 

2.11. On the question of inordinate delay in laying Hindi version 
of the Annual Reports and other documents the, representative of 
the Ministry of Home Affairs had stated. during evidence that the 

, present practice, 'of layjDg together the Englisb and Hiqdi verlioal 
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of documents should continue and in exceptional cases only those 
may be laid separately. 

2.12. In a subsequent note to the Committee, Ministry of Home 
Affairs have stated that "ordinarily all the Ministries/Departments 
should arrange that English and Hindi versions are laid simulta-
neously. There can be .. few exceptional cases where due to. urgency 
of the matt$" it may not be possible to lay both the versions sim-
ultaneously in spite of best efforts. In such cases also efforts shOUld 
be made to lay that version during the same session. In very spe-
cial C2BeS an exception may be made and in those cases also the 
Hindi versiDn should be laid on the Table of the House during the 
next session positively." 

2.13. The Committee also oonsidered a suggestion as to whether 
a Central Agency coulf\ be created for translating reports etc. in 
time so that both the English and Hindi versions of all the docu-
ments could be laid on the Table simultaneously. In his evidence 
on the subject the representative of the Ministry of Home Affairs 
stated that in view of the large number of papers :laid before 
Parliament by a number of organisations, the centralised Agency 
would prove to be the biggest bottleneck and would lead to long 
delays. His vit!w was that the present practice might continue and 
it should be the responsibility of the sponsoring organisation to 
make its own arrangements for getting the various papers translated 
into Hindi. The witness stated that for translating vC'.rious papers 
into Hindi, approved panels of translators could be maintained 
throughout the country and their services could be utilised by 
the concerned organisations. 

2.14. The Committee DOte that the Hindi vers;oo of the docu-
lDents mentiened in Para 2.3 were laid GIl the Table after a lapse of 1 
to Z years after tlleU English version had been laid on the Table of 
Lok Sabba. The Committee also IlOte that the reasons given for 
delay in Iayina the,Hindi version of Reports for ·1971-72 and 1972-73 
of IadiaD Institute of MaDagement, Ahmedabad are not at all con-
~cing inasmuch as the expressioa "UDforeseen circumstances" does 
IlOt convey the precise reasons for delay. Likewise, the reasons 
liven in tile delay statement relating to tile Reports of Indian Insti-
tute of Techaology, Kanpur that the delay in laying the Hindi 
version of Reports hadeccurred due io "unstable. conditions pre-
~inc at tile Institute" caneot, 1te accep~ by the ~ to 
.., convinea... The Committee ..... feel surPrised that while lay-
IDe the Bbuli versiea of the ........ q AccOUllts (ltn-72) affer a 
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..... fI. 2 ,..n 00 ........... 8et ..,. .., ... 2 III ~ .... =- for • ..,. ~ idaWee ............ ."..... u. 
SaIIka ~ to ...... iaiRcwt.,IDufN:II' ra .. ef tie 00 ..... _t of .......... , ... il 1M2 aM tetea'" Ina tim_ ....... 
daart ~ tIlete Is aH. ~ ... ta>'bIt a ___ (iadu", 
de sCatalotV .... ete.J _ tile 'hIRe" tile ....... tile e_iil .... 
Ifiaistry should abo anaDge to lay OIl the Table, at ............ 
. document, a -.tement giving reuoas for the delay. 

%.15. The Committee reeommfllcl that it should be impreued 
IUpon an the Ministries/Departments that orcIinarUy Itoth the En,-
Iisb uul Hindi venioas Of BeporisJDocumeDts sIaoaId be Wd o • 
. the Table siaudtaneoualy. Howev_, In excepdoDaI a_, where 
:it is not possi'-le to lay both the v~ions simaltllle01lSly, MiDistry I 
Department while layiDg ODe version shoaId iDvariaWy lay a .tate-
ment exp~ the reasons for not layia& the other version. In 
:.SDch cues the other venioa should be Iaicl on the Table either III 
;tIie same session or at the most by the ead of tile nelIt aeMIoD. 

2.16. The Committee DOte that the delay iD layiDg the Hindi 
version of the FiDance AceoaDts (1171-72) has Mea attributed to 
·tbe loag time tabu by the priDters. It has also been. .tated that 
·translation of the volumiNMIS statements ill die Finance Aeeounts 
takes quite sometime. WhOe tile cliIfticulties mentioDed by Govern-
meat in ftxin.g uy time limit for layi.nc the HlDdi veraioa of I'llWlce 
AeeollDta OIl the Table are DOt without fOUDdaCioo yet the Com· 
i_ttee would like Governmellt to examhae the feasibility of pre-
perin, the IliDdi version of the material to be incorporated ill the 
Finance ACCOUDta side by side with the prepantioll of the £n,us. 
veniOIL 

2.17. The Committee fnrdIer reeommead that MinlstriesjDepan-
menta should issue iDstructioDs to autoaomoaa boclies/orpnisations 
UDder thftr contnl to the ~t that as fttr as practicable the Hindi 
venioa 01 aep.u and Ac~ts should be prepared eoaeurreatiy 
with the EDIfisIa venioa tlleieof ill order that both the veniona can 
'be laid OIl the Tahle sim1lltaDeoasly. 

2.11. The Committee epee wida tile views expreued by tile 
representative of the IIiDistry of Home Aftaln that inaflead of crea-
tion of a CeDtral Apacy for tranalatia, all repert. aDd doeaIIlenta 
-.ela hody /orpnisatioa may be made resJ!OMihle for maldq Ita 
CWD arran:t"tD':nh lor traaalatioa of papers iIlto llhadi ad their 
~. III...... to ~ite tile prbatiq ., llbadi YenioD of 

2409 LS-2 
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papen ... oaJ,. pnctieal soIutioa lies in prepariag the .Hinodi ~er-
.... simaI ..... with the ...... '.v.... St9ahould &.Iso be 
taken Itf the Mbdmiee/lle,artmeDta· to imp.,. lIpoD. the oqa~ 
tiaas that aetioa ahoald lie taken .ill "vaDee ito settl,e ~ r~tes 
with the PriDtiac .p~ for. tlaeir job req.emeDta .and ._ time 
..... d Ite w.t ill .... otiatioos with . the;. PriDtinc ~ at tIMt 
.... enth hour. ., 



CBAP'1'EB m 
LAYING OF ANNUAL REPORTS AND AUDITED ACCOUNTS OF 

" STATUTORY/AUTONOMOUS ORGANlSATlGNS . 

The' Yinistry of'- Education and Social Welfare in their O.M. 
datect the 7th May, 1975 had sought clarifications on the points 
reproduced below:-

"It· has, however, been experienced that audited accounts and 
'Hind,i version of the reports take some time resulting in 
delay in presentation of the umusl reports. In this 
OOJlIlecUon, a point has risen whether Hindi version of 
the reports and audited accounts could be presented sepa-
rately.with a view to avoiding delay." 

" 3.2. The Official Languages Act, 1963 provides that both Hind! 
and English languages shall be used for administrative and other 
reports and official papers laid before a House or the Houses of 
Parliament. Ministry of Home Affairs have issued instructions that 
the Hindi version of all official papers shoul,!, be prepared and inva-
riably laid on the Table of either House of Parliament aimultane-
o~y with the English verslOn. 

3.3. The Committee considered the. matter at their, sitting held 
QD 16-1()..19.75 and the following decision of t~e Committee 'wall 
cODmlupicat'ed to the Ministry of Education and.~ WeIt~re On 
~l.o-197~:- '- ' .,' , , 

'i~ • '., • 

, , -
"The Comtnittee fel\ ~ if the ann~rePort and " audited 

~ccounts ",ere laid' ~par8itely, the :Rouse' ~ouId n~t get 
" 'T', ~~uslya com,plete picture of the w:orJdng ~f the 

auiOnomous ~y. Therefore, ~ usetulp~~ couI~ 
J;Mt served by Ja~ the ~ report anda~dited AC-
counts separatelf. A reIaxa~n can be made in' ~ ca~ 

. of Hitl~, versiOn of the reports and accoWJ.ts., Th., Com-
• mi~ Ila~e, therefore, decided tba.t the. aunual "reports 
,~.,udited accounts of autoDomoaa bodIes Mould'~ 1ai~ 
.,,~n.the Table tOJetber •. Ii the Hindi version could not be 

.' , 

~cl a1~th the Englishven..on thereat,: the MinbtrY 
- "c ~t,l8y .. the EnaJish v~ am alqn~1\l a statement 

13 
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explaining the reasona for not laying the Hindi venion. 
In such cues, however, the Ministry should ensure that 
Hindi version olb cloeUiDeDts is laid or the Table either 
in the same session or in the following session." 

3.4. 'l'he Mblistry haft in U1eir 0.11. dated the 18th December, 
1975 expresaeci the following dUBculties in implementing the above 
a.dIion Of the cOnurdt't'ee and requested that the ~ mtght be 
recoillidered:-

''There are lOme difticulties in following this clariftcation. In 
the cue of certain organisations, while 1he aDJlUal ·reports 
are prepared by the orgaliisation themselves, their audit 
reports are prepared by the A.G.C.R. There is gene-
rally a gap of aboUt one year before the audit report is 
received from the A.G.C.R. In this ease the submission 
of the Amiual Report is not dehtyed till the audit reports 
on the accounts are received but the annual reports are 
placed oil the TaIble Of the House earlier !Iwt the auditE'd 
aCCi)Uhts. 

If the suggestion made by the Committee is to be implemented 
the annual re.,ort for a particular year win have to be 
withheld tin the audited accounts for that particular year 
are received from the A.G.C.Il" 

3.5. ..... CominIttee are of the ophrlon that normally the ADDual 
~ ... auidUed .e~Dts 01. aatoDomous OQPn~ lIunlJcl 
'be preaenteatlo 1tar'1Wnen't topth~ to enable the 'H~ to bge a 
eomp1ete pieture 01 the working of that body. 'l1ds deeishm shoaId 
Dot be takeD to imply that layin, 01. reports and aeeoants eould IMI 
delayed .. any ten#h of tfme. fte Com~ ~d that 
'tbe AMWIl '&ePci*'l toite'ther wIIh the MIdltea ~ts _d .udit 
~port thereim for • pVtiebIar year sIIoQld 'be W eta the Table 
wltWn • __ till of the doae of -the ~ .. ,.. Uid ... otherwise 
atlpw.tec1 m the Act 'or But. iuld_ wlllell the otpJdsaUoa .... lteea 
Nt liP. To comply wHIt thJs reqalreiael'lt......... ttilre tlebed'" 
.... ~ 'w. J,aid ao'WD for e~ Of Annual Dpolt libd a~b 
ahal'~ ...... 'l'tte Coinmitteefeel o.t ....... y_ period 013 

lIlontha ~ 'be ""iiI tor c:otilp1UltlOb of ~ts .nd tlleir 
a .. 1tmi'QtoDto .. uilt; "* am I IDO~ 1Iilpl. ~ .... for a1l4litinc 
oJ ~"'1a; for priiitmj cd ~ repol'1 -aila se~ ... 1t to 'Go~ 
itIIr t.,... If for ut r'eiiIIiJOb the ~, auib1re4 rktbtiblS and audit 
report eamaot be laid wlthIa the atipalated periocl of niDe ..-tha. 
.. Mlniatry ahoaltl lay within 38 daTI of apiry of the ~ 
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.... or .. IOOD .. the Bo_ meets, wldelaner ia later, ...... t. 
aplaiDiDc die ........ why the ......-t and ace_M. eIUId .. .. 
laid within the stipulated period. 

S.t. 'I'Iae Cammittee Deed hardly stress that to .... d del.,. ba 
IQiae the IDDdl ..... 'be ~pilati .. ., rep4I81.... ~ 
aad tIIeir trraasIatioo _QUId lie siuudtuaeeue. 



CIIAPTEB IV 
co. <,'I, .' 

NO'l'InCATtONS ISSU'EJ) B~THE >GOVERNMENT OF NA~ 
LAND DURING PRESIDENT'S RULE IN 1'-HE.sTATB 'i. 

The President took over the administration of the State of Naga-
land through a Proclamation issued under Article 356 of the Consti-
tution on the 22nd March, 1975. 

4.2. In pursuance of the Proclamation issued by the President, 
powers of the State Legislature are to be exercised by or under 
the authority of Parliament and consequently all papers including 
the Notifications/Rules/Orders etc. which under various Statutory 
Provisions are required to be laid before the State Legislature have 
now to be laid before Padiament. 

4.3. No Notifications/Rules/Orders issued by the Government of 
Nagaland were, however, laid before Lok Sabha till the end 'Of the 
Fourteenth Session which commenced on the 21st July, 1975 and 
ended 'On the 7th August, 1975. On an enquiry made from the 
Ministry of Home Mairs as to whether any notifications/orders had 
been issued by the Government of NagaJand after the imposition of 
President's rule in the State which in pursuanc~ of the PrDclama-
tiDn issued by the President were required to be laid before Parlia-
ment, Ministry of HDme Affairs vide their Note dated the 31st Dece-
ber, 1975 informed that the following 10 Notift.cations had been issu-
ed by the Government of Nagaland and necessary steps were being 
taken by the administrative Ministries concerned to lay them 
'On the Table of either House of Parliament:-

(1) NDtification ND. FINlREVI217175 dated 28-4-1975 [The 
Nagaland Sales Tax (Amendment) Rules, 1975]. 

(2) NotifieatiDn ND. FIN/REV /2-111'15 dated 29-4-1975 

(3) NotificatiDn No. FINJTAXJIO\75 datled 24-6-1975. 

(4) Order No. Supply 3138/75 dated 19-7-1&'15 (The Eaenu.t 
Articles Price Control) Order, 1975. 

(5) Notlflcation No. FINlTAXI4I'15 dated 26-7-1975. 

(8) NoWleation No. FINlTAXI4I75 dated 11-9-1975. 

.... 16 
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(7) Notification No. SPLY-1i8j75 dated 11-9-1975 [The pack-
aged (Regulation) Order, 1975]. 

(8) Notification No. J'INrlAX/2r1f75 dated 13-9-1975. 
(9) Notification No. TPIIMVI27j75 dated 1-10-1975 . 

. (10) Order No. SPLYI415175 da.ted 4-11-1975. 

, Notifications mentioned at serial Nos. (4), (7) and (10) were 
laid on the Table of Lok Sabha on 2&-1-1976 during the Fifteenth 
Session. 

4.4. Committee on Subordinate Legislation in para 12 .of their 
Second Report (Fourth Lok Sabha) bad recommended that "in the 
case of a State under the President's Rule in pursuance of a Pro-
clamation issued under Article S56 of the Constitution, the rules, 
<orders, notiftcations etc. relating to that State Government required 
to be laid before Parliament during the President's Rule may be 
permitted to be so laid within a period of 30 days inatead of the 
usual period of 15 days laid down for the Government of India 
rules etc." 

4.5. The Committee repet that in spite of a dear pncedure laid 
down by the Committee on Suhonlinate Letislation r.r layin, of 
NotifteatiODs of a State UDder President .. Bale out of 10 Notifteatioas 
Issued by the Government of Nqaland durinr the period April to 
November, 1175 which are required to be laid on the Table, only 3 
Notifications were laid on the Table of Loll: Sabha durinr the I'lf. 
teeath Sesaion. The raudniD, leVeD Notifications have not yet been 
laid before Parliament even thoutrh atteation of Govenment had 
be-. drawn ill December, 1175, to the filet that theM Notileattons 
were required to be laid on the 'l'ahl& The Ceaunktee need. hardly 
.tress that it is the duty of the administrative MlnIstrieta of the 
Central Govenunent to ful81 the CGllllltitutional and ~ Fe-
~t of Ia7ing the NadAcations in respect of a SCate under 
President's rule to keep Paru.ment informed about the fanetlonlq 
of the Stale Govel'DlDeIlt. 

4.1. The Committee trust dIU the ...... tntive MInistries will 
... IIlOI'e vlPJant ia future to lay IUda Notifteations Wore ParUa-
meat ia time. -

NEW DJ'.LIIl; 
Jfareh 1, 1976. 
Phalguna 11, iS97 (SaM). 

ERA SEZHlY AN, 
Chainnan, 

Committu on Pape1" laid on the T4bIe. 



.....xl 
(ViU Para 1.4 of tlJe lkp>~ 

1::71'ATEMENT GIV!'N(J RZAIJONS FOR DELAY tN LAYING THE. 
ANlWA!,. ~Rn; OFTRE B,OARO .OF TJWSTEES~ UWlAN 
lWSEUM, CAlCUT'l'A FOll 197",71, 1B'11-72, 117~73 ANt> IV13-
74 ON THE TABLE OF LOK SABRA. 

1970-71' Report: 

The IDdUm J&se1l1ll .lIJthorities cpD).Jliled,~ dl'eft AD,DueJ 
Report for the year wro-71 ill June, 1971, bllt ~ ~ not Oe ,P'¢ 
up to the Board of Trustees in the abIJeDI:e of ~ ~ .~ 
of aceounta 88 ttae aUllMt fOl' the perioi ... daiemed .. ~_ ~ 
tile influx of Bogladelk refugees. The audit w.s vl~y .eoa-
dud.ed in lMy...June, 1972, and the Annu.al Report, in~ ~ 
statement of audited accounts could be placed before the Boanlat 
its meetiDi be41.oll 1-10-1973 edit WN thereaf~ ~t.d to the 
Members f.o.r 8ppOval. In the meantime, the presa raised the already 
approved rates for priGtilng. After furtbec nejPtia\U>na with tbe 
Pre .. for t8e revised rates, the onier for priAtmg was given 00 
obtaining it.e approval of the Finance Committee. A. the Museum 
dQesllOt have facUiUes for translation into HiJl~, traualation bad 
to be got doo.e tromlll outsi<\e agency which caused, bu1ber clelay· 
The printing of the ~ ill Hindi also took some time. All 1ibeee 
1le8IODl COIltributed to Ute delay in supplyillg copies of the Museum's 
RepGrt ~ the De/pu1lnent of Culture. 

1971-'12 Report: 

The Indian M~um authorities ct)JIlpiJ.edtbe Qnft Annual ;Report 
'~or the year 1971-72 in ~gust, lP7; but ~hi.s ~Qld .pot be put up to 
the Board in the absence of the audited statem.e2;l.t 01. tIlC(lOuots as the 
audit for this period also was deferred by the Senior Deputy Accoun-
tant Gendi (C.W. t/M:). 'The'a'Udit for the year 19'11-72 was 
;~onr\tlctea in June-Jul'y 19'73, and the Annua\ Report for 1971.:.tn 
along with the audited statement of accounts was put up to the Board 
at'lts meeting held on 8th February, 1974, and it was thereafter 
circulated to the members for approval. Translation of the Report in 
Hindi involved further delay. Thereafter order for printing copies 
In Hindi was placed with the Press after the enhanced rates were 
approved by the Finance Committee. 

18 
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1972-73 Report: "' 

Apart from the Archaeological and Ana Sectiou. the Ku.eum 
also has sections relating to GeoIoIY. Zoology and Botany which are 
un~ ~e r~tive Survep f,Ild nol under .~.tive COJl'" " 
the hlcJian MtiseWD. There was considerable ~y ~ obtaini.nC 
aeet.ional reports 110m difterent Surveys. ~.~ for U. ,_ 
tim-'lS could not, theretore, be compiled in time. .m.,u translatiOD 
of the Report and printing thereof also took 80DUt time. 

1973-7. Repot1: 

• • • • • 
AUTHENTICATED 

NEW Dam; 
llGte4 the 23rd July, 1975. 

(D. P. YADAV) 
l)eputy Minister in the Minimy of 

EdUCGtion, SeciGl WelfC&Te lind in the 
Department of Culture. 



APPENDIXB 

Summc'I"JI of RecommendatiomI9bB~",ationa con~inecl in. the Repon 

S. No. 

(1) 

1 

2 

Reference to 
Para No. of 
the Report 

Summary of RecommelJ(latioDil 
ObservatioDl . 

(2) 

1.11 

1.12 

(3) 

The Committee are concerned to note that the 
Annual Reports of the Indian Museum, Calcutta 
for the years 1970-71, 1971-72, anrl 1972-73 were 
laid on the Table of the Lok Sabha as late as 28-7. 
1975. Regarding the inordinate delay in laying the 
Annual Report for 1970-71, the representative of 
the Ministry of Education, Social Welfare and 
Culture admitted rluring evidence that the final 
Audit Report was received from the Audi't De-
partment on 10th October, 1972 while it was 
}ilaced before the Board of Trustees on 1st ~to
ber, 1973. Thus there was a delay of one year in 
placing the Audit Report before the Board of 
Trustees who had met as many as four times 
betWeen December, 1972 and July, 1973. 

The Committee further note that the Audit 
Report for 1971-72 was received by the Indian 
Museum, Calcutta on 2'1-8-1973 and the Annual 
Report for the year 1971-72 was considet'ef\ by 
the Board of Tnutees on 8-2-1974, that is, after 
a lapse of about five months. The audit Report 
for 1972-73 was sent by the audit omce on 16-1-74 
and the Annual Ra;»ort for Im-73 was approved 
by the Chairman on behalf of the Board of 
Trum!es on 10-6-19'75 again after a lapse of 
sixteen months and the matter was reported to 
the Board at ita meetblg held on 7-8-1975. 
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(1) • j 
(2) (3) 

.' ~ ': < , 

1.13; _ ;!- The Committee haveao doubt that the autho-
riUes of the lndiaD Maseum, Calcutta were not 
~mpt in placing ;the· Annual Report and audi-
taclaccoun.ts before the Board of Trustees for 

) .their consideration in Ume and the delayS which 
ad occurred in laylq the Annual Reports on 
the Table of Loa Sabha were certainly avoidable. 

1.14 The Committee neec:l hardly stress that the 

1.15 

Annual Report and Aceounts of autonomous 
bodies like Indiu Museum, Calcutta receiving 
grants from Governmeat should be laid before 
Parliament in time 10 that Parli'ament may 
be appri8ed of their actual working from year to 
year. Such belated action in aaytng tbeIe HpOrts 
and accounts defeats the very purpose of giv-
in, a true picture to Parliament of their activi-
ties and working and also disables Parliament 
from suggesting timely corrective action wbere 
nec:esary. 

The Committee recommend that adm1D1s-
trative Ministries who are ~DIlble for~
in, before Parliament reports of autonomous 
bodies untler their control should exerdIe greater 
vigilance and devise suitable procecluns to 
ensure that such report. and 8CCOUIlts are lal'd 
before Parliammt without any avoidable delay. 
On DO account, approval of Annual Reporta and 
accounts Ihould be delayed by not holding meet-
ings of the Board. of Trustees or Management 
Board in time. 

1.18 With a view to avoid delays in the laying of 
report and accounta of -autonomous organlsa-
tkm ..t in order to. achieve lOIIle uniformity In 
this regard, the CommIttee reeommend that 
after the dole of the accounting year wel7 
autonomous orpnilation sbouJ4 complete I .. 



(1) (2) (3) 

.. . .. 

7 I.IT 

accounts within a period of three months ~ 
INke tMm awilabJe for auditizll, Auditing of 
.. 8CCOUIlta and furaiebing replies to audit ob-
jc:ctiona. if any, and mo. tnnalation and printing 
PI reports sbeuld be oompteted within the next 
~ months 80, that the reports and audited 
-.ccounta are laid before Parliament within 
J)iae DlOIltha after the close of the ac-
counting year unless othe~ stipul,ted 
in the releVant Act etc. under which the body 
has been aet up. If for any reaJilfon the report 
aDd audited accounts cannot be iBid within the 
etipulated period of nine months, the concerned 
WDistry ahouJcl lay within 80 days of the expiry 
of the prescribed period or as soon as the House-
meets, whichever is later, a statement explain-
ing the reasons why the report and accounts 
could not be laltl within the stipulated period. 

The Committee further recommend that 
autonomous organisattons which lay only their 
Annua,l Reports, shotUd not take unduly long 
~ in Ilaying them after t,Jle close of the ac-
counting year .. In such cases, the administrative 
Ministries should ens\.Jl'e that the Annual Re-
ports are invariably latc,i beforl' Parliament with-
In six months after the close of the accounting 
year . 

. 8 1.18 'I1le Committee trUst that Government will 
issue necessiay instructions in this regard in 

... order to Implement these recommendations in 
their letter and spirit. 

While going. through the material furnished 
by the Ministry, the Committee note with con-
cern that one of the objections raised during 
audit of accounts of Indian Museum, Calcutta 
was that the statement of accounts for 1971-72 

.. \" 



(1) (3) 
-' 

(3) 

... mbrnitted to audit without the approval of 
die Board Of Trustees and the ltatutozy require-
tIlent of pubUshbig the aDDual reports and 
*«:oUnta had not been fu18Uecl b7 the IndiaIl 
M~ Caletitta. ~ Committee feel that if 
aetouDts are not properly pteparec\ and. atatutory 
d!q,WtemeIl'" are )oat ai~ ,of, the inevi" 
result will be that audit of the accoUllts will be 
delayed and as a consequenoe the preaentatiOll of 
the report and accounts to ParliameDt would be 
equally delayed. The Committee note that the 
lnc:Uan Museum have aaaurecl that IUch oml.OI1 
in future will be avoided.. 

18 1.10 While going throUgh tile reports of Indian 
Museum, Calcutta, the Committee notec\ that the 
dates on which the concerned. oftl~ bad Ilped 
.ere missing tn these reports. The Committee 
would like to point out that luch documents can-
not be considered to be complete reports. The 
Committee would like to emphutJe that before 
placing such reports befc)re the House, the admt-
fttatratlve Ministry should ensure that an the for-
maltties had been gone into in compiUn, the 
report and that it is complete tn all respedI. 

11 2.1. The Committee Dote that the HJndi venton 
of the document. mentioDed in Para 2.3 were 
laW on the TaWe after a lapse of 1 to 2 yean 
after their Englilh version bad been laid 011 the 
Table of Lok Sabba. '!be Committee alrl note _t tlut nuons Jive for c\elay ta laying the 
IIiIldi wr8iea of Reporta fer 1911-72 and 19'12-73 

.. ,. of ~ IutiWte of ~gement, Ahmedabad 
are not at aU COII~ iaaSmuch 81 the exp1'e&-
Ilea "'waf ... e .. drcuIndances" does not convey 
tee p~ reIIIOM 1M -'lay. LIkewise, the 
nuons .giveR ill die cWay statement relating to 
.. RepoIU of Indian ladtute of Technology, 
iC8Dp1ll'tbat tlte delay Ia laylnl' the HincU verslOD 
of Reports had oceurred due. to '~b~!_~cU-
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tions prevailing at the lnatitute" can not be 
~ccepted by the Cominittee. to be convincing. The 
Committee also feel surpriSecl that while laying 
the Hindi version of the Finance Accounts (1971-
'12) after a lap~ of 2 years Government did not 
lay any statement giving reasons for the delay 
although instructions wer~ issued by the Lok 
Sabha Secretariat to ail the Ministries/Depart-
ments of the Government of India as early as in 
1962 and repeated from time to time that where 
there is undue delay in laying a document (in-
cluding the statutory rules etc.) on the Table of 
the House, the concerned Ministry should also 
arrange to lay on the Table, along with such 
document, a statement giving reuons for the 
delay, 

The Committee recommend that it should be 
impressed upon all the Ministries/Departments 
that ordinarily both the English and Hindi ver-
sions of Reports/Documents should be laid on the 
Table simultaneously. However, in exceptional 
cases, where, it is not ~ble to lay both the 
versions simultaneously; 'Ministry\Department 
whih! laying one version should invariably lay a 
statement explaining the reasons for not laying 
the other versions. In sUch cases the other Vee-
lion. should be laid On the Table either in the 
same session or at the mOst by the end of the 
'next aession. 

The Commtttee note fJult the delay in laying 
the Hindi version of the "l'b1ance Accounts (1971-
'12) luiS been attributed' to the long time taken by 
the printers. It has also been stated that transla-
tiOn of the wlUDliitouS itatll!!ments In the Finance-
Aecounta'takes quite IlOIiletime. "Wbne the difIl-

.. eulttes *lttioned by Government in fbdng any time IbDit for laying tJie Btndi version of FInmee 
A.eeQunts On 6e 'table "are ~1lOt withOut foundation" 



(1) (2) 

'2.17 

15 2.18 
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(3) 

yet the Com$ttee woulcl like Government to 
examine the feasibility of preparing the Hindi 
version of the material to be incorporated in the 
Finance Accounts side by side with the prepara-
tion of the English version. 

The Committee further recommen«\ that 
Ministries I Departments should issue instructions 
to autonomous bodieslorgan1sations under their 
control to the effect that as far as practicable the 
F.mdi version of Reports and Accounts should be 
prepared concurrently with the English version 
thereof in order that both the versions can be laid 
on the Table simultaneously. 

The Committee agree with the views expres-
sed by the representative of the Ministry of lIome 
Affairs that instead of creation of a Central 
Agency for translating all reports and c\ocuments 
each bodylorganisation may be made responsible 
for making its own arrangements for translation 
of papers into Hindi and their printing. In order 
to expedite the printing of Hindi version of 
papers the only practical solution lies in preparing 
the Hindi version simultaneously with the English 
version. Steps should also be taken by the 
MlntsirtesfDePartments to impresi upon the 
organisations that action should be taken in 
advance to settle 'the rates' with the Printing 
Presses for their job requirements and no time 
should be lost in negotiations with the Printing 
Presses at the eleventh hour. 

The Committee· are of the opinion that 
narmaUy the Annual Report·and auditec\ account. 
at ;;=US orpnisattcm. should be presented 
to 't together to ... bIe the HoUle to' 
bave • Complete picture of the working of that 
body. '1'hJs deeisfGD should not be taken to Imply 
thd1aylDg of' repoitsaftd accounts could be 
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delqecl to 8tJ1 length of time. The Committee 
I'ec:ommerut that the Annual Report together 
'With tIlet' audited accounts and audit report 
tberton fot a pattICular year should be Wd on 
the Table wltllUl 9 months of the cloae of 
the a,c:counting year unless ~ Iti-
pu1ated in the Act or Rules under 
Which the organisation has been Jet up. - To 
eomply with this requirement proper time sche-
dule should be laid down for compilation of 
Annual lteport and accounts and their auditing. 
The Committee feel that normally a period of 3 
months would be aufflcient for compilation of 
accounts and their submission to audit; the next 
6 months might be given for auditing of accounts; 
lor printing of the report and sencting It to Gov-
ernment for layin,. If for any reason the report, 
audited accounb and audit report cannot be laid 
within the stipulated period of nine months, the 
Mtntatry should lay within 80 days of expiry of 
the preacrlbed period or 88 soon as the HOUle 
meets, whichever is later, a statement explaintng 
the reuoDS why the report and accounts could 
not ~ laid within the stipulated perioc\. 

The Committee need hardly stress that to 
avoid delay in layin, the Hindi version, the com-
pilation of report 8Ild accounts and their transla-
tion ah01l1d be almultaneoua. 

The ColDIDittae regret that in spite of a clear 
proCedure laid down by the Committee on Sub-
ordinate Legl8latiml far laying of NoWlcatloni of 
a ... Udder PreIIdtM' • .we, out of 10 NotUlca-
t.icJU iIiIaed by tbe OImtmment of Nagaland 
IIIIu't*g tie pettacl AId to November, 1975 
WIdell art! ~ to M 1al4 on the Table oDly 3 
X"'V ... were 1Id4 on Uu! Table of Lok Sabha 
dariDg" FIfleeata s.ten. The remaining 
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27 
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(3) 

seve'n Notifications have not yet been laid before 
Parliament even thoug.h attention of Govern-
ment had been drawn in December, 1975, to the 
fact that these Notifications were required to be 
laid on the Table. The Committee need hardly 
stress that it is the duty of the adminiatrative 
Ministries of the Central Government to ful1u 
the constitutional and statutory requirement of 
laying the Notifications in respect of a State 
under President's rule to keep Parliament in-
formed about the functioning of the State Gov-
ernment. 

The Committee trust that the administrative 
Ministries will be more vigilant in future to lay 
such Notifications before Parliament in time. 

QMG~LS 1-2409 LS--S-3-76-65. 
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